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section in the Act, I hope that this complaint
made by hon, Members that the reports of
some commissions are not acted upon would
not arise.

These were some of the points raised, and
I had tried to reply to them as well as I could.
With these observations, I would request the
House to kindly pass this Bill.
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MR. SPEAKER : There is an amendment
seeking to circulate the Bill. Is the hon.
Member Shri M. C. Daga pressing it ?

SHRI M. C. DAGA :
House to withdraw it.

I seek leave of the

The Amendments was by leave, withdrawn.

SHRI JYOTIRMOY BOSU : Let this
Bill be continued tomorrow. It is already
nearing 3.30 p.m. when we have to take the
Private Members’ Business. We want to say
something on the third reading of this Bill
also.

MR. SPEAKER : The question is :

“That the Bill to amend the Commissions
of Inquiry Act, 1952, be taken into consi-
deration,”

The motion was adopled.

MR. SPEAKER : We shall proceed with
this Bill on the next occasion.

PR —

15.28 hrs.

COMMITTEE ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONS

SEVENTH REPORT

SHRI G. G. SWELL (Autonomous Dis-
tricts) : I beg to move :

“That this House do agree with the
Seventh Report of the Committee on
Private Members’ Bills and Resolutions
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presented to the House on the 24th
November, 19717,

MR. SPEAKER : Motion moved :

“That this House do agree with the
Seventh Report of the Committee on
Private Members’ Bill and Resolutions
presented to the House on the 24th
November, 1971,

SHRI BIBHUTI MISHRA (Motihari) :
I beg to move :

“That in the motion—

add at the end ‘with the modifica-
tion that Shri Bibhuti Mishra be permitted
to move for leave to introduce his
Constitution (Amendment) Bill, 1971 »,
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“India, that is Bharat, shall be a Union
of States.”
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N. MUKERJEE (Calcutta
Are we having a discussion

SHRI H.
North-East) :
on this ?

MR. SPEAKER : There is a certain
items in it to which he does not agrce. He
has raised some objections to the constitutional
side. He has given previous notice. Under the
rules, he can make a few observations.

off fanfa fawr : snfese 4 ¥ foar
frafemiiz sy g 2 fr o & Fpall o1
TIT #Y gger ST A3 v Iq F Ry o
qg TG FT | AT FIFT IFAAT &
¥ foar & ¢



